. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

" DB.A, No. 588/94. - . Dt. of Decision : 8-8-94.

c

" Mr. C.P. Kishorschander .. Applicant.

Us

1. Unien of Indis, rep. by it's
Secretary to the Ministry of
Communications, Department of
Telecommunication, Sanchar

Bhavan, New Delhi - 110 001%.

2., Tha Chief General Manager,
Telecom, Door Sanchar Bhavan,
Station Road, Nampally,
Hyderabad - 500 001.

3. The General Manager; Telecom,

- Gunture.

4., Telecom District Enginser,
Ongola.

5, The Sub-Divisicnal Oppicer,
Tel ecom, Chirala-523 155.

6. Thé Subrﬂiuisional'ﬂfficer, - -
Tel ecom, Tenali, .« Respondents.

Counsel for the Applicant : Mr. B.S.A,Satyanarayana

Counsael for the Respordents : Mr, K. Bhaskara Rao, Addl.CGSC.

-

ORAM :

THE HON*BLE SHRI A.V. HARIDASAN : MEMBER (JuDL.)

THE HON'BLE SHRI A.8. GORTHI : MEMBER (ADMN. )

0ol



0.A.No,558/94

0ROER
Y As per the Hon'ble Sri A.B, Gorthi, Member(A) I

The claim of the applicant is for a direction to

reengage Nim ew .
-~  arant him temporary status

and also consider his case for regularisation 1n avee. -

with the saniority; The applicant states that he was initially

angaged under the SODT, Tenali in December, 1392 and that

he was raeangaged in January, 1993 under SDOT, Chirala and

he worked continuously till November 30, 1993, Thereafter
he uas given no work.
2, Heard learned counsel for both the parties. No

counter has bsen filed, but we perused the records and heard

Sri K. Bhaskara Rao, learned standing counsel for the res-
pondents., Ths applibant%cuunsel submits that the applics...
ant. was in a position to furnish documentary avidence in

~ wta ~mntention that he worked under 3D0T, Chiralo

From-January 1993 to November 1s»a, --- e B
- rmmtm 1

to to procure the raquired work certificate from SDOT,
Tanali, 1In view of this and the facts on record, we dispose

of this application with the following directions to the

respondents:

(a) The respondents shall verify the dates

of work of the applicant as avefred in the appli=-
cation. For this purpose the matter may be referr
to SDOT, Tenali., This may be dons within three

months tims.

(b) The name of the applicant shall be entere
in the live casual "laboar. register at the appro-

priate place in accordance with the number of

.la
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3.

no order as to costs.

kmv

Cepy to:

i« The

( A.B. G
Member

days work under the raspondenta. His case
for reengagement will be considered as soon as
there is work in preference to his juniors and

outsidars,

(c) The case of the applicant for grant of
tamporary status and his subseguent regularisa-
tion shall be considered in accordance with the

The 0.A. is ordered accordingly. There shall be

( A.V, Haridasan
Mamber (J)
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DEPUTY REGISTRAR(J)

Secretary to thegmxnistry of Cemmunications,

Dept. of Telecommunications, Sanchar Bhavan,
Union of India, New Delhi, -

24 The

Chief G _neral Marmeger, Telscom, Deeor Sanchar Bhavan,

Station"Reall, Nampally, Hyderabad-500 001.

30 Tha
4, The
5. The

6‘ Th.
7+ Ona

8. Cne
- 9. One

18.0ne

YLKR

General Managar, Telecom, Guntur.

Telecom District Engineer, Ongels.

Sub Divisional OPPicer, Telecom,Chirala- 523 155.

Sub Divisienal Df?lbar, Telescom, Tenall.

copy to Mr.B.5.A ;5atyamarayana, Advmcata,CAT Hyderabad.
copy to Mr.K.Bhaskar Rao, Addl.CGSC CAT,Hydarahad.

copy to Library,CAT,Hyderabad.

spare copy.
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THE HON'BLE MR.A \RTRIDASAN: MEMBER(D)

AND

e

THE HON'BUZ"#R,A . BLGORTHI : MEMBER(.)

Dateds 8 . 8- ?q ...%/,

ORDER7 JUDGMENT,

M. /A5 /C.P.NG.
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